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ARREArance:
Shri G KL Dixit, Addl Commissioner (AR} for the appetiant

Shri Nishant Mishra, Advocate for the respondent

CORAM:
Hon'ble Shri P 5, Pratii, Mestber (Techuical)
Hon'ble Skri 5.5, Garg, Member (Fadiciad)

Iate of hearing: 14/09/201%
Bate of decision: 14/09211 5

-
ana{' ORDERNO: O 00 Y /[22 piE

Fers PLS Pruthi:

This appeal is {iled by the Revenue. The amount involved is

less than 2 5,00,000/-,

2. Keeping in view the fact that the amount involved is less than 2
500,000/~ and as per the litipation policy of the Government vide
Board's letter F.No. 390/Mise./163/2010-JC dated 17/08/2011 read
with Hon'ble Guj.arat High Court's judgments in the case of
Commissioner of Centrad Mxoise, Sweald vs. Shreenath Fobrics
reported in 2014 (303) ELT 340 (Guj) and in the case of

Commisyioner of Contral Excise, Vadodara-1 vs. Pharmanza Herbal
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